IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH, KOLKATA

BEFORE SHRI GEORGE MATHAN, JUDICIAL MEMBER
AND
SHRI RAJESH KUMAR, ACCOUNTANT MEMBER

3TIe 37T |/ITA No.2256/KOL/2025
(FYROT a¥ / Assessment Year : 2015-2016)

M/s Blue Bird Technicks Pvt Ltd | Vs | DCIT, Circle-7(1), Kolkata
Plot 9B, Uttara Commercial
Complex, Kolkata,

West Bengal-700067

PAN No. :AADCB 3601 J

@3rdremdt /Appellant) - (wgdf / Respondent)

R Y 31X & /Assessee by Shri Soumitra Choudhury, Advocate

TSIET &Y 3 & /Revenue by : | Shri Santanu Ghosh, Sr. DR

geTars &1 I / Date of Hearing D | 11/12/2025

gIyuT T ari@/Date of Pronouncement |- | 11/12/2025

3MEA/ORDER

Per Bench :

This is an appeal filed by the assessee against the order of the Id.
Addl./JCIT(A)-12, Mumbai, dated 07.08.2025 for the assessment year
2015-2016.

2. It was submitted by the Ld.AR that the assessee is in the business of
supply of telecom and signal parts to Indian Railways. It was submission
that the total income of the assessee was for the impugned assessment
was Rs.70,01,266/-. It was submission that in the course of assessment,
the AO disallowed an amount of Rs.51,37,428/- paid by the assessee to
M/s Dharavee Enterprises Pvt. Ltd. as commission claiming the same as
bogus commission . The Ld.AR submitted that the actual commission paid
was of Rs.57,72,416/-. The Ld.AR drew our attention to the confirmation on
accounts provided by M/s Dharavee Enterprises Pvt. Ltd., which reads as

follows:-
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‘To . DHARVEE ENTERPRISES PVT. LTD. From: BLUE BIRD TECHNICKS PRWATE LIMITED@ ) ‘
- 2B, GRANT LANE, Uttara Commercial Complex,2nd Floor, .
KOLKATA -700012 Plot - 9B,Scheme - VillM :

Ultadanga Main Road,
Kotkata - 700 067

Dear Sir/Madam, Date
Sub: Confirmation of Accounts
1-Apr-14 to 31-Mar-15
Given below is the details of your Accounts as standing in my/our Books of Accounts for the above mentioned period.

Kindly return 3 copies stating your 1.T. Permanent A/c No | duly signed and sealed, in confirmation of the same Please
note that if no reply is received from you within a fortnight, it will be assumed that you have accepted the balance shown

below.
Date _ _ Paiculars  DebtAmount _ Date Paricuars Credit Amount
30-Jun-14 TDS LIABILITIES ASST YR 2015-18 47.173.00 30-Jun-14 (as per details) 4,71,728.00
COMMISSION EXPENSES  4,19,836.00 Or
INPUT SERVICE TAX 50,380.00 Dr
INPUT EDUCATION CESS  1,612.00 Dr
14-Jut-14 Bank 4.24.555.00 31-Jui-14 (as per details) 4.17,153.00
. 31-Jul.14 TDS LIABILITIES ASST YR 2015-16 41.715.00 COMMISSION EXPENSES 3.71.264 00 Or

INPUT SERVICE TAX  44,552.00 Dy
INPUT EDUCATION CESS 1,337 00 Dr

30-Aug-14 TDS LIABILITIES ASST YR 2015-16 38,625.00 -30-Aug-14 (as per details) 3.86.251.00
COMMISSION EXPENSES 3.43.762.00 Dr
INPUT SERVICE TAX 41,251.00Dr
INPUT EDUCATION CESS  1,238.00 Dr

:3-Sep-14 Bank 2,00.000.00 30-Sep-14 (as per details) 27,13,219.00
19-Sep-14 Bank 1.75.438.00: COMMISSION EXPENSES  24;14,755.000r

29-Sep-14 Bank 3.47,626.00 INPUT SERVICE TAX 2.89.771.000r

30-Sep-14 TDS LIABILITIES ASST YR 2015-16 2,71.322.00 INPUT EDUCATION CESS  8.693.00 Dr

22-Nov-14 Bank 5.00.000.00

29-Dec-14 Bank 2,00,000.00 31-Dec-14 {as per details) 17,14,544.00
31-Dec-14 TDS LIABILITIES ASST YR 2015-16 1.52.594 00 COMMISSION EXPENSES  15.25938000r

INPUT SERVICE TAX 18311300 0r
INPUT EDUCATION CESS  5,492.00 Dr

12-Jan-15 Bank 6,00.000.00 31-Jan-15 (as per detaiis) 69,521.00
19-Jan-15 Bank © 5.00.000 00 COMMISSION EXPENSES 61,873 00 1
- 30=dan-13 Bank 3.00.000.00 INPUT SERVICE TAX 7,425.0C Dr
31~Jan-15 TDS LIABILITIES ASST YR 201516 6.187.00 INPUT EDUCATION CESS . 223.00 Dr
11-Feb-15 Bank 3.41.897.00
19-Mar-15 Bank 16.00.060.00
51,47,132.00 57.72.416 00
Closing Balance 6,25,284.00
57.72.416.00 N 57,72,416.00
A X4\
® e T e Vo) )
iWe hereby confirm the above Certif: 1 Troo o On g;néia:thfuuy,
» O
: ‘ Our FTEPAN N 4@33&)“
IF. PAN No. : AABCDQ'{?ZL ’ dvocatdU 0
3. It was submission that the difference between Rs.57,722,416/- and

the disallowed amount of Rs.51,37,428/- represented the service tax
payment and the TDS deducted in respect of M/s Dharavee Enterprises
Pvt. Limited. It was submission that in the course of assessment the AO
mentioned that he had sent the inspector to verify the address the said
commission agent and he had also issued notice u/s.133(6) of the Act. It

was submission that the Inspector of the AO seems to have mentioned that
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the company does not exist. It was also the submission that the in response
to the said notice u/s.133(6) of the Act the AO mentions that one Shri
Dinesh Kumar Singh had come to the office of the AO and has mentioned
that he does not know what the transactions are. The Ld. AR drew our
attention to page 7 of the paperbook, which is the copy of return of income
in the case of M/s Dharavee Enterprises Pvt. Ltd. for the assessment year
2015-16 which shows the income of Rs.9,32,270/- and the refund claim of

Rs.18,87,510/-. Copy of the acknowledgement of the return filed for

A.Y.2015-2016 reads as follows :-

’ ssment Year
NDIAN INCOME TAX RETURN ACKNOWLEDGEMENT _ Assessment Year . |
gu.:nunmduwnmafmmpm&mmd(smm,ma.mama.ms(stm. 2015-16
"[TR-4 , ITR5, ITR-6,ITR-7 ittad electronically with digital

H 2]

Naw PAN
Name .
DHARVEE ENTERPRISES PRIVATE LIMITED AABCD9792L }
B Flut/Dovr/Bleck Neo Name Of Pr ,,\,-M{& - Form No. which - -
s T has been R
zZy 28 GRANT LANE | electronicaily TRG
zs T e T - e e trmmspitted
Eg? Rend/Strect/Post Office Arca/Locality T
= s
FLOO KOLKATA
Ed IND R, S"‘“‘ , Pyt Citl'wany i
%3 own/City/District State " Pia Aadhaar Number
g g KOLKATA Waest Beagal 700012 ‘
] R S ' —
= Designation of AO(Ward/Circle) r\ﬁud (1), Kolkata- nat or Revised [om
E-filing Acknowledgement Number - |844364651300915 ] 1MDD/MMNYW) 30-09-2015
1 932270
1 | Gross total income _
2 | Deductions under Chapter-VI-A o E 21 3
3 | Total Income ’ = 3 932270
s i e e i e
. o . 3a o
§ . -3a] Current Year loss, if any ‘ S
4 2
z é 4 Net tax payable § - .
Lim 2| 5 | interest payable . 7 A B
Z § -6 | Total 1ax and interest payable - R R LN S R
E % Paid a. Advance Tax - r'la K
N i e it S e i i
E o IR b 7 2175579
2 i e . et
§ 5 ¢ TCS e o 0_ S
8 4 Self Assessment Tax 74 0 Coita |
o Total Taxes Paid (7a+7b+7c ~7d) R Fei 2173579 |
- 8 o
8 | Tax Payable (6-7¢) R . _ ””,g;'(;—*
- B R BR751
9 | Refund (’Ie-él e R o
o T Agrcatre oo dye
10| Exempt Income Oth I .
: inthe ity of  Dj e
] This return has been digitally sigoed by  DINESH KUMAR JAIN o in the capacity Director
) et e i S
. ' .
having PAN _AEVPIO6SID  from IP Address ,xzz.xe;.n.:gs oon 30092015 | At Kolkata
1917300CN=¢-Mudisra Sub CA for Class 2 Individual 2014, QU=Certitying Authority. ¢ thra C Services Limited, C=IN
Dsc S1 No & issuer R




ITA N0.2256/KOL/2025
4, It was the submission that the company’s existence is also proved by

the company master data at shown at page 9 which is reads as follows:-

Comano

‘Company Master Data
CIN. ‘ U52110WB1997PTC0830
Company Name DHARVEE ENTERPRISES PRIVATE LIMITED
'ROC Code ReC-Kolkata -
' Registration Number 083003
Cbinpaay Category Company limited by Shares
- Company SubCategory Non-govl company
Class of Company Private
~ Authorised Capital(Rs) 2000000
- Paid up Capitak(Rs) 1995000
" Number of Members(Applicable in case of 0
company without Share Capital)
Date of Incorporation 21/02/1997
. : 4
Regiseed Address RO ATAWB OIS TN oo
Address other than R/o where all or any books SR
of aceount and papers are maintained - :
Email 14 dharveeenterprise@gmail.com
* Whether Listed or not Unligted
ACTIVE compliance : ~ ACTIVE compliant
Suspended at stock exchange e
Date of last AGM 30/09/2022
~ Date of Balance Sheet 31/03/2022
 Company Status(for efiling) Active
Charges

Assets under charge Charge Amount  Date of Creation Date of Modification. Status
No Charges Exists for Company/L.LP

Directors/Signatory Details

DIN/PAN - Name Begin date.  End date Surrendered DIN
03550256 RAJKUMARSINGH 010472017 -
05289440  AJITKUMAR BARIK 01/04/2017 :
5. It was submission that the said Dinesh Kumar Singh is not a Director

as mentioned in the master company data. It was submission that the
auditor report is also available along with the balance sheet and P & L
account. The company is also having revenue from operations, employee
benefits and its administrative expenses as also cost of materials

consumed, where there is purchase of trading goods and labour charges.
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It was submission that the said Inspector’s report has not been provided to
the assessee.
6. At this point, the Ld. Sr DR was requested to verify what was
happened to the return filed by the said M/s Dharavee Enterprises Pvt.
Limited for the assessment year 2015-16 and the |d.Sr.DR has placed

before us the intimation u/s.143(1) of the Act is which reads as follows:-

ISR Feg
;&') CENTRALIZED PROCESSING CENTER
y I NT

re ¥ 3 e R dve S TR ygoyoo
Post Bag No.2, Electronic City Post Office, BENGALURU-560500

W= 9¢009038¥ Yy (ZfAP) oco ¥Efoyc0 Telephone: 18001030025, 18004190025 (Toll Free) or 080-61464700
e Hfafyas 1961 A AR 143(1) ¥F s wgE INTIMATION U/S 143(1) OF THE INCOME TAX ACT, 1961
§ ™ e T
— Name & Address: 29 - oy
— DHARVEE ENTERPRISES PRIVATE LIMITED
= 2B GRANT LANE
— 2ND FLOOR, KOLKATA
= KOLKATA
g WEST BENGAL 700012
=
= Ph
= [FSP—— Pruteor o ey p— sndm A& fafy R W we Document Identification No:
= Domestic Flag A.Y. ITR Type: Date of Order: | CPC/1516/A6/1540677640
E Y 2015-16 | ITR6 ORIGINAL 01-06-2016
= wRam | Status: | aw 1w pstwie ¥ Tl e e 874500871311015
P T M
PIVATECOMENY Return filed under section 139(1) E-Filing Acknowledgement No:
| Smarena e i = A &4 e Ao afae &= @ [y T @ W
Residential Status: [Due Date for Filing Original Return Date of Filing Return: PAN:
RESIDENT
31-10-2015 31-10-2015 AABCD9792L
. Is:
iy vear W (ST US2110WB1997PTC083003 Jurisdictional Assessing Officer Details.
Corporate Identity Number (CIN):

ST W O INCOME TAX COMPUTATION (IN RUPEES)
Eal faazor faawor 3 ary Aind T g ar 143(1)
Sic) Pt A e ey % sy <o
SI.No. | Particulars Reporting Heads ::x :'.‘;".‘ff::'ymm of |As Computed Under
lcome Section 143(1)
1 s I e Hafty | sy o 0
INCOME FROM HOUSE PROPERTY **
HEADS OFj
2 INCOME | @=ar =1 gftr & @y vd wifewi 9,36,321 9,36,321

INCOME FROM BUSINESS OR
PROFESSION **

do sRmT

INCOME FROM CAPITAL GAINS **
I A @ sy

INCOME FROM OTHER SOURCES **
e ik FerET

INTRA HEAD ADJUSTMENT NA 0

o (A &
st e Ha=)

6 TOTAL (AFTER INTRA
HEAD ADJUSTMENTS) 6=(1+2+3+4)-5 9,36,321 9,36,321

5, ¥ g Jor & 9 areh g af A efval
7 LOSSES OF CURRENT YEAR TO BE SET OF| 0
AGAINST 6

AR ¥
BROUGHT FORWARD LOSSES TO BE SET 0 0
OFF AGAINST 6
Pap—— L TR v e e
*NOTE: Always quot iment Identification Number, Date of Order and PAN.
sore s E T T sl v T 4w e ¥ o 4 ey g N S W caarunkolkata@gmad.com ¥ AW STE # dwn mm &
In case there is variance in figures,’As entered’ in return and 'As ted’, an with relevant is enclosed along with intimation order and sent to

courinitaitaisBomatcom —
L A ]
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w5 Tl e CPC/1516/A6/1540677640
Document Identification No. ‘ .
i G s PAN: | 71 Name fyafor ¢ AY.| s@u & iy Date of order
DHARVEE ENTERPRISES PRIVATE LIMITED
AABCD9792L 2015-16 01-06-2016
& fram foawo 23 T 9 N TR A A & aw 143(1)
e Ruai Fade war
As Provided by As Comnuted Und
¢ : Taxpayer in Return of s Computed Under
SI.No. | Particulars Reporting Heads sconis Section 143(1)
@ I I
9 GROSS TOTAL INCOME ~ 9=6-{7+8) 936,321 936,321
Frawrmt H1 fe R ®
10 INCOME CHARGEABLE TO TAX AT 0 0
SPECIAL RATE
g 10A10AA o @ 0 0
1 #DEDUCTION U/S 10A/10AA
DEDUCTIONS | sgm VI © 53w 3 =i
UNDER TOTAL DEDUCTIONS UNDER
12 | CHAPTER VIA CHAPTER VIA 0 0
Rl Fae I I
TOTAL INCOME AFTER DEDUCTIONS
13 (10A/10AA AND CHAPTER VIA) 9,36,320 9,36,320
13=(9-11-12)
14 e X W S Ffew e v
INCOME CHARGEABLE TO TAX AT 0 0
SPECIAL RATES
TR W &7 S o v
15 INCOME CHARGEABLE TO TAX AT NORMA 9,36,320 0
RATES
7z 7w 11508
NET AGRICULTURAL INCOME
et s
17 AGGREGATE INCOME 0 9,36,320
e i o Sfer wre ot & e
18 LOSS IN CURRENT YEAR TO BE CARRIEL 0 0
FORWARD
ORI 445JB 30 3 W
19 |1J1ESEJr;|ED TOTAL INCOME UNDER SECTIO! 9,32,271 932,271
SRHSJB & ST 3 1 W 2 ﬁ
TAX PAYABLE ON DEEMED TOTAL INCOM
20 UNDER SECTION 115J8 172470 172470
IR (30 ) 0 0
21 SURCHARGE ON ABOVE(20)
s 5,174 5174
2 EDUCATION CESS ON (20 +21)ABOVE ' '
wmRQ
:
7 Iz%:%]zﬁ Zr;;)wAaLe ws11508 1,77,644 177,644
hiag! Az‘? wEw
2 | einiic LA&(OMEF;ORMAL RATES(INCL.AGRI 280,896 2,80,896
2 fad = W S
TAXDETAILS| 1 x AT SPECIAL RATES 0 0
26 )
AGRICULTURAL REBATE 0 0

Page 20f 9
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13 "l wWem CPC/1516/A6/1540677640
Document Identification No.
war @ Hen PAN: | =m Name Pyt 2 AY.| srdw & Ry Date of order
DHARVEE ENTERPRISES PRIVATE LIMITED
AABCD9792L 2015-16 01-06-2016
£l faaw frawm 23 7@ A w7 s R F ar 143(1)
W@ e at i
As Provided by o
SL.No. | Particulars Reporting Heads IT""'!" inReturn of | Ag Computed Under
e Section 143(1)
BALANCE TAX PAYABLE
L
2 27=(24+25-26) 2,80,896 2,80,896
SR (2650
28 SURCHARGE (ON ABOVE 27) 0 0
T oo 97 L] 28
2 EDUCATION CESS on 27 & 28 8,427 8,427
W T
30 GROSS TAX LIABILITY (30=27+28+29) 2,89.323 289,323
a *
51 SHENITAL yir Yo 2,89,323 2,89,323
GROSS TAX PAYABLE (HIGHER OF 23 Or 3(
32 ar115JAA Faea T w # W g @ AT
CREDIT UNDER SECTION 115JAA OF TAX 0 0
PAID IN EARLIER YEARS
R4 94 FAE TR T W PEA $aE
L]
B | g 2,89,323 2,89,323
TAX PAYABLE AFTER CREDIT UNDER
TAX RELIEF | SECTION 115JAA
34 av90/90A ¥ wd v 0 0
RELIEF U/S 90/90A
SRk
I a1 gq ¥ e 0 0
35 TOTAL | RELIEF U/S 91
INCOME TAX
LIABILITY
I ® T
36 TOTAL TAX RELIEF 36=(34+35) 0 0
I W MRS
37 TOTAL INCOME TAX LIABILITY 2,89,323 2,89,323
37=(33-36)
[Toaeoh 23 § iaan $10) (GR1234A )
38 FOR DEFAULT IN FURNISHING THE 0
) RETURN (SECTION 234A) 0
WA e v A ww wRwEE )
INTEREST 2348 §
39 | PAYABLE | FOR DEFAULT IN PAYMENT OF ADVANCE 0
PAYMENT ( SECTION 234 B)
aiftr aw F e HfAC(UN234C )
40 FOR DEFERMENT OF ADVANCE TAX 0 0
(SECTION 234C)
T
41 sy 0 0
OTAL INTEREST LIABILITY
A W W A 42=(37+41)
a2 AGGREGATE INCOMETAX LIABILITY 289,323 289323
43 Ad 21,75,579 21,75,579
08
“ adww 0 0
TCS
T TR T Page 30f9
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T Fed wEm CPC/1516/A6/1540677640
Document Identification No.
@l @ @ PAN: | Name fafmad  AY, |sRudff Date of order
DHARVEE ENTERPRISES PRIVATE LIMITED
AABCD9792L 2015-16 01-06-2016
£l faaw fraw T w7 I e am 143(1)
o el * s
As Providgd by
SI.No. | Particulars Reporting Heads Taxpayer in Retumn of | A Computed Under
Incoms Secticn 143(1)
45 e 0 0
ADVANCE TAX
TR e ®
b SELF ASSESSMENT TAX . "
PRE-PAID —
a | TAES TOTAL TAXES PAID
Hidltinsidin 2175579 2175579
shem wfem Wi
48 REFUND AMOUNT 18,86,260 18,86,256
REFUND | 44707
I SR 3 (78 )
49 DELAY ATTRIBUTABLE TO TAXPAYER (IN NA 0
MONTHS)
ViR T OR 244A & 6 @
50 INTEREST U/S 244A ON REFUND N/A 1,41,465
(ON ITEM 48 ABOVE)
OR1 244A FIEH AW W @A fEm
Adw
4 NIA 0
TDS DEDUCTED ON INTEREST PAID U/¢
244A (ONITEM 50 ABOVE AND FOR Ni
ONLY)
IR TREm
52 TOTAL INCOMETAX REFUND 18,86,260 20,27,721
525(48+50-51)
T W g W
= TAX NET AMOUNT PAYABLE ¢ .
PAYABLE 53=(4247)
54. DIVIDEND DISTRIBUTION TAX (DDT) COMPUTATION
@ fam fw 2 7@ A N & A R % v 143(1)
wa&n Roar )
Fadn aa
As Provided by
SINo. | Particulars Reporting Heads Taxpayer in Return of | As Computed Under
Income Section 143(1)
1 DDT PAYABLE U/S 1150 0 0
2 SURCHARGE ON DDT 0 0
DDT
3 EC+SECONDARY & HIGHER EDUCESS 0 0
4 TOTAL DDT PAYABLE 0 0
DDT
5 INTERgsT | DDTINT. UIS 115P 0 0
6 | "oeioeT | TOTAL DDT LIABILITY 0 0
7 | DDTCREDIT | o7l CREDIT OF DOT 0 0
g | DDTPAYABLE pDT PAYABLE 0 0

Page 40f 9
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o w e CPC/1516/A6/1540677640
Document Identification No.
rdh @ PAN: | 7™ Name fafmad  AY. |sR@@RR Date of order
DHARVEE ENTERPRISES PRIVATE LIMITED
AABCD9792L 2015-16 01-06-2016
55. DETAILS OF TAX ON DISTRIBUTED INCOME OF A DOMESTIC COMPANY
ON BUY BACK OF SHARES(BBS), NOT LISTED ON STOCK EXCHANGE
w frm frm 3 7@ ik e oW T R § o 143(1)
e Fresit F i wRE
As Provided by
SINo. | Particulars Reporting Heads Taxpayer in Return of | As Computed Under
Income Section 143(1)
TAX ON DISTRIBUTED INCOME ON 0 0
1 BUY BACK OF SHARES U/S 115QA
2 SURCHARGE ON ABOVE 0 0
SCHEDULE
3 BBS EC+SECONDARY & HIGHER EDUCESS 0 0
TOTAL TAX ON DISTRIBUTED INCOME 0
4 ON BUY BACK OF SHARES PAYABLE 0
5 BBS INTEREST U/S 1158 0 0
INTEREST
6 ADDITIONAL INCOME TAX AND
INTEREST PAYABLE (4+5) 0 0
7 TAX AND INTEREST PAID 0 0
8 NET TAX PAYABLE/ REFUND (6-7) 0 0
56. AGGREGATION OF REFUND & DEMAND ARISING OUT OF INTIMATION U/S 143(1) (AFTER ROUNDING OFF AND
CROSS HEAD ADJUSTMENT)

HEADS REFUND AMOUNT DEMAND PAYABLE
INCOME TAX 20,27,720 0
DOT NA 0
BBS NA 0
BALANCE REFUND/DEMAND AFTER CROSS HEAD ADJUSTMENT 20,27,720 0

e < & i 9@ TG @ $ AR g TE A AR A 220(2)
& i 63T A
Total outstanding demand and interest payable under sec 220(2)
57 | to the extent adjusted with refund amount. 20,27,720

(e R & g wier e SR 7R 3 ¥ A 38w $fw

e T O e A Wee @ W o )

(Please refer to the Annexure - Outstanding Demand details attached, to know the
outstanding amounts in detail, if any)

e vrda T 0
NET AMOUNT REFUNDABLE TO TAX PAYER AFTER ADJUSTMENT AGAINST OUTSTANDIN
53 | DEMAND

beceRicokie]

REFUND SEQUENCE NO:
g g ;W

% NET AMOUNT PAYABLE

Eukeakien

DEMAND IDENTIFICATION NO:

(T Poge 5019
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o He Fon CPC/1516/A6/1540677640

Document Identification No.

wr W Hen PAN: | = Name frakmad  AY. | sdudffy Date of order
DHARVEE ENTERPRISES PRIVATE LIMITED

AABCD9792L 2015-16 01-06-2016

Note:

1) Detailed notes sent as annexure to below email id caarunkolkata@gmail.com

2) The ** implies before Intra and Inter head adjustment.

3) If your return is a belated return,provision of carry forward of losses will be governed by section 80, read with
section 72, section 73, section 74 and section 74A of the Income Tax Act.

Aew

1) B 4 e @ gy do adn Fwy o AR BT 3 dert S
caarunkolkata@gmail.com |

2) ** ey 3R @ i e @ &

3.) s Red faefafy Redt o s P & ar1 72,73, 74 W@ 74t g v aw1 80 & SR
a1 A s wea waer fria

Digallysigned by N SARAJ
Dae 0230817110159

Reawm: DIGITALLY SIGNED
Locaton: BENGALURU - CAC

N SAIRAJ
Deputy Director of Income Tax, CPC

6 A BT A w1 b A e e o v Ao A8 3. et S e o e e R A & el s S s e @ o deifirdh st 2000 e ve v
witvard & v & Ak o et S g e e e A T ot ol st s e aea W
mmummmmmww.mmnmmu 'gn the g of the Income Tax -CPC,
md\kmm.uwnnmmm.umrunwmm.fumqmqumnmmmwmumu

_telephone number provided above.

Page6 of9
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o ok s CPC/1516/A6/1540677640

Document Identification No.

Tl @ e PAN: | 7m Name fafmad  AY. | sdu @iy Date of order
DHARVEE ENTERPRISES PRIVATE LIMITED

AABCD9792L 2015-16 01-06-2016

Note:

-> If you are not satisfied with the intimation u/s 143(1), you may seek rectification as per section 154 by filing an online application
for rectification, for which details are available on website http:/incometax.gov.in with your User ID and Password and choosing

Rectification Request under 'Services'.

-> To know the Common Errors that are made while filing Income Tax Return, you may log on to
www.incometax.gov.in -> Help Tab -> E - Filing (Common Mistakes in E-Filing)

To know the Common Errors noticed in E filed rectification requests, you may log on to
www.incometax.gov.in -> Help Tab -> Rectification (Common Error)

-> For any further clarificati djusted (if any) where the AO (Intimating Demand)[column 6 of the
table showing details of ad;ustmenls of refund infra] is other than CPC, please contact your current jurisdictional Assessing

Officer (AQ). In order to know your current jurisdictional Assessing Officer (AQ) you may log on to

www.incometax.gov.in and click on "Know your Jurisdictional A.O" under "SERVICES" menu. Any rectification/
correction of the demand can be made only by the Jurisdictional Assessing Officer. CPC cannot carry out any modifications to

the above demands nor can it clarify issues regarding these demands.

-> Variance in the compmanon of tax can be generally attributable to: In the case of AOP/BOI, the shares of members in the

AOP/BOI being i or as provided in Section 167B.

-> In case of any variance in the 'As Entered' and 'As Computed' values, kindly also refer to the Schedule CYLA along with

the Schedules for the corresponding Heads of Income.

-> Variance in, 'As entered' and 'As computed' figures for ”rcnal Income after D ions' may be due to i section code

entered in Schedule S or details entered under i

I of c 0s'.

-> Variance in 'As entered' and 'As computed' fugure in schedule BFLA may be due to incomplete details furnished in

hedule L d Depreciation (Schedule UD).

-> The Outstanding Demand payable in your case is adjusted against the refund determined above and this may be treated
as intimation in terms of Section 245 of the Income Tax Act 1961. ( as in table “DETAILS ON ADJUSTMENT OF REFUND

AGAINST OUTSTANDING DEMAND AND ANY INTEREST PAYABLE UNDER SEC 220(2)").

o= we wem CPC/1516/A6/1540677640

Document Identification No.

T @ H PAN: | = Name faufeor f AY.
DHARVEE ENTERPRISES PRIVATE LIMITED

AABCD9792L 2015-16

amdn & fafr Date of order
01-06-2016

af% 19 G 4%309) N A WY A8 E A A% guR FRC GRT 94 B AR WG § sete e w
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DETAILS ON ADJUSTMENT OF REFUND AGAINST OUTSTANDING DEMAND AND ANY INTEREST PAYABLE UNDER SEC 220(2)

SL AY Demand DIN Order Section Taxpayer's Amount Remarks
No. (2) Amount (4) Date (6) Response of 9)
(1) 3) (5) n ad]u:;nam

201213 | 46924170 2014201210013524501C 24-03-2015 144

Net Amount Refundable 0

7. It was submitted by the Ld.Sr.DR that the said M/s Dharavee
Enterprises Pvt Ld. is a sham concerned. It was the prayer that the addition
made by the AO and confirmed by the Ld.JCIT is liable to be upheld.

8. We have considered the rival submissions. At the outset, a perusal
of the intimation issued u/s.143(1) of the Act by the CPC in respect of return
filed by M/s Dharavee Enterprises Pvt. Limited for the assessment year
2015-16 shows refund of Rs.20,27,720/-. Further a perusal of the last page
of the said intimation shows that the said refund has been adjusted against
the demand of Rs.4,69,24,170/- raised by the revenue for the assessment
year 2102-13 vide an assessment order 24/03/2015 passed u/s.144 of the
Act. Thus, even as per the revenue records, M/s. Dharavee Enterprises
Pvt. Ltd. does exit. A perusal of the company master data shows that the
date of incorporation of the said company is in 1997. The last balance sheet
is of 2022. The company is did active. The impugned assessment year is
2015-16. The assessee has also paid the service tax and the TDS and the
revenue has also recognised the refund and as also provided for the

adjustment for the refund in the case of M/s Dharavee Enterprises Pvt. Ltd.
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A perusal of the P & L account and balance sheet of the assessee also
shows business activities of the said M/s Dharavee Enterprises Pvt Ltd..
This being, so we are of the view that the finding of the AO that M/s
Dharavee Enterprises Pvt. Ltd. is a sham company and that the payment
of the commission to the M/s Naravi enterprise is bogus does not stand to
a reason and consequently we delete addition as made by the AO and as
confirmed by the Ld.CIT(A).

9. In the result, appeal of the assessee is allowed

Order dictated and pronounced in the open court on 11/12/2025.

Sd/- Sd/-
(RAJESH KUMAR) (GEORGE MATHAN)
JE@T TEEI/ ACCOUNTANT MEMBER WW/JUDICIAL MEMBER

HIThIdT Kolkata; f&eTiss Dated 11/12/2025
Prakash Kumar Mishra, Sr.P.S.
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